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2 3 

3. Goa 

4. GUlsrat 3 

5. Himachal Pradesh 2 

6. Jammu & Kashmir 4 

7. Karnataka 9 

8. Madhya Pradesh 65 

9. MaharashtrEt 13 

10. Orissa 5 

11. Rajasthan 11 

Total 116 
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Restructuring of EeL , '---_. 

1627. &.HRI BASU DEB ACHARIA : Will the Minister 
of COAL be'-pj;8sed'io siate: 

(a) whether the Coal India Limited has referred the 
proposal of restructuring of Eastem C08Hieids Limited to 
ICICI: 

(b) if so. whether the ICICI has submitted the report; 

(c) if so. the details of the recommendations made 
by ICICI; 

(d) whether the ECl management has accepted ther 
recommendations; and 
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(e) H so, the details thereof and" not, the reMOna 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) Coal Incia Limited has 
engaged the ICICI to carry out a comprehensive study 
and recommend rneaBUI'68 for revival of Eastem CosIIIeIds 
Limited (ECl). 

(b) The ICICI have submitted an interim report. 

(e) In their Interim report the ICICI have clearly 
pointed out that the various mines being operated by 
ECL can be classified as follows: 

Group I 

Group II 

Profitable mines 

Areas with proftt ~I 
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. Group III High capacity longwall mines, 

Group IV losing mines with diHicult working conditions. 

For Group IV mines, the ICICI could suggest no 
viable solution and recommended phaaing out of such 
mines. 64 mines of ECl located in 6 Areas of the 
company belong to the Group IV mines highlighted in 
the ICICI report. 

(d) and (e) 'The Board of Directors of ECl in their 
meeting held on 22.10.1998 passed a resolution to close 

• down those 64 mines. This resolution was passed by the 
ECl Board in context of the acute financial problems 
besetting the company for a long time. However, no steps 
as prescribed under the Industrial Disputes Act, 1947 for 
retrenchment of work-men has been taken by the ECl 
management because discussions are under way with 
the Trade Unions in an eHort to evolve an acceptable 
solution to the financial problem of ECL. A frash package 
lor turnaround of ECl has been proposed which is under 
the consideration 01 the Trade Unions. q l' r. . '\ (I " . 

Jomt Venture. In Tec~I~~~!.r.!.,.fer. 

1628. SHRI BASU DEB ACHARIA : 
SRRT"SONICkHAN : 
SARI LAkSHMAN CHANDRA SETH 
SHRI BTKASH CHOWDHURY : 

Will the Minister of INDUSTRY be pleased to state: 

(a) the total number of jOint ventures operating in 
the country involving technology transler; 

(b) the total number 01 such ventures introduced 
through automatic route despite the lorelgn companies 
already having joint ventures in the same or allied fields; 
and 

(c) the amount of Foreign Direct Investment involved 
is such ventures? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to Ic) 14551 proposals involving foreign 
linancial and technical collaboration with total Foreign 
Direct Investment amounting to Rs. 181391.55 crore have 
been approved from January 1991 upto December, 31, 
1998. As per Press Note No. 18 of 1998 Series dated 
14.12.1998 read with Press Released dt. 14.1.1999 foreign 
financialllechnical collaborators with previous or existing 
jOint ventures in Incla can no longer accesa the Automatic 

Approval Route for promoting new ventures (either partiaDy 
or wholly owned) in the same or allied activity in which 
there are/or have been exlsting/eartier ventures Involving 

·the same collaborator. No such case has been reported 
after the issue of the above said Press Note" . ( _. 
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Use of Rail Wagon. by B~ 

1629. PROF. RITA VERMA: Will the Minister of 
COAL be pleaHd-'to Ihde: 

(a) the average number 01 rail wagons requisitioned 
for despatch of coal by Bhara! Coking Coal limited during 
March 1997 to January 1999; 

(b) the number 01 rail wagons actually utilised by 
BCCl during this period; 

(c) the average per day demurrage paid by BCCl 
on account of non-utilisation of rail wagons during the 
stipulated period; 

(d) the reasons for non-utilisation of rail wagons as 
per requisition; 

(e) the details of rail wagons which could not be 
utilised and were returned to the railways; and 

(I) the duration for which the rail wagons were 
detained on rail sidings even beyond the prescribed 
duration alongwith the siding-wise number of rail wagons 
detained? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI DILIP RAY) : (a) During the pertod 3/97 to 
1/99, BCCl on an average requisitioned 3875 Four 
Wheeler Wagons per day. 

(b) Railways supplied on an average 2651 four 
wheeler wagons per day and all wagons were utilised 
lully barring a lew defective/unsuitable wagons. 

(c) Demurrage paid for detention of wagons during 
March, 1997, to March, 1998 was about Rs. 2.06 lakh 
per day. The demurrage for the period April, 1998 to 
January, 1999 has not been reconciled with Railways. 

(d) The reasons for detention of wagons include:-

(i) Supply of covered wagons on odd hours at 
sidings where manual loading by lemale 
workers is not possible at night. 


